GOVERNMENT OF INDIA
MINISTRY OF FINANCE
INCOME TAX DEPARTMENT
OFFICE OF THE CHIEF
COMMISSIONER OF WEALTH TAX

CCIT, GHAZIABAD

O

To,

RAJ PAL SINGH

FLAT NO. G-1,PLOT NO.- 10A/22 VASUNDHARA
GHAZIABAD,GHAZIABAD 201012,Uttar Pradesh
India

PAN: Dated: DIN & Letter No :

AHYPS9833Q 26/11/2024 ITBA/COM/F/17/2024-25/1670628911(1) Ju3 2.

Sir/ Madam/ M/s,

Subject: Wealth-tax Act, 1957/Letter - Letter | I )

Wy T K
£\ AR 1

Sub: Registration as a Valuer under section 34AB of Wealth Tax

Act-1957 -Reg.

With reference to your letter/application received in this office on
08.04.2024, it is informed that your name has been registered u/s 34AB of

the Wealth-tax Act, 1957 as valuer for the classes of assets mentioned as

follows:
Valuer for-Plant & Machinery
1. Your Registration No.is VALUER- 08/2024-25 in the Register of

Valuers maintained in the office of the Chief Commissioner of Income-

tax, Ghaziabad. Your registration shall be effective from 26.11.2024.

Note: I-f digitally signed, the date of digital signature may be taken as date of document,
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2. In this regard, it may please be noted that:

(i) The report of valuation shall be prepared by you in the prescribed
form (includlng all requrred mformatlon and documents) as per Rule 8D of
| Wealth-tax (Th:rd Amendment) Ruies 1972 and the details of all such
reports of valuation will be kept i ina separate reglster and wrﬂ be produced

before the unders:gned whenev

(i) Whene\rer'you are.

and-sentenced to a term of
1mpnsonment or S

cted of any.offenc

(i) In a case where you are a member of any assocratlon or mstltut;on.
-__'establlshed in India. havmg as its object the_control, supervrsmn regufatlon j

or. encouragement of ‘the. professnon of: archltecture accountancy or
company. secretanes or such other professron as the Board may. specrfy in. -
: :_thls behalf - by nottflcation in the Offsclal Gazette and found guﬂty of

S m|sconduct |n professronal capacrty, by such assocraﬂon or mststutlon or e

(m) In any other case you are. held gu;lty of mlsconduct by the Chlef REURTREA RSy

Commtssroner of income Tax rn accordance wrth the procedure Ia|d down in

rule 8F and rules 8H to 8K of Wealth Tax Rules

_.f_You shall immed!atety after such convrctmn or as the case may be ﬁnding,'__'_.-___' : |

'.mtimate the partlcuiars thereof tc the Cnlef Commlssroner of income~tax R
Ghaz;abad B S EENE T - S s
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4, As per rule 8A(13) of the Wealth Tax Ru!es, 1957 notwithstanding
anythmg contained in sub-rules (1) to (12) you shall not qualify for

registration as a valuer if:-

( ) You have been dlsmlssed or removed from Govemment Servrcea or

: -clause (n:) or sub sectron (1) of sectlon 17 of the Glft-tax Act ‘or-

(m) You are ur'drscharged aneolvent 5

_ (|v) You have been convrcted of any offence and sentenced to a term of
;rmpnsonment OF. o iy Lo v

(v)You have been gullty of mlsconduct rn your professaonal capaCIty, o

o ( ) In a case where you are a member of any assomatron or rnstitutlon -_ RN
:establrshed in India havmg asits object the control supervrsron reguiatron_ -
_';_'_-or encouragement of the profess;on of englneenng,. architecture,

. 'accountancy, or company secretarres or such other professzon as the Board :

-may specify in h;s behalf by nohfrcatlon 1n the Offrcral Gazette by such .
".'-_assoc;atron or mstrtutton or o . RIS o

" ‘Pagedofs -
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(b) ln case of wolatton of the condltlons wrltten in 4 (|) to (v) above
you will inform the ofﬁce of . the Chief Commlssmner of income-tax,
Ghazrabad rmmedrately in wntmg

5. Whenever any penalty is rmposed on you you sha[i ;nform the ofﬂce of

_‘the Chlef Commrssuoner of Income tax, Ghazzabad about the nature of

'-_______xperiod any report of-

".__Valuation WI|| be treated as VOld The reglstratlon Wiil be treated as
3cancel|ed from the date of gettmg employment

RRS 7 In case of wo]at:on of any of the condltions menhoned rn sect|on 8A of_ e

the - servrce ' 'the -

o Wealth-tax Rules 1957 and m:srepresentatron of facts |n the Form N and in

__..;_'-_.;the process of your applymg for l'eglstratron a s a valuer or at any stage,':___"'i. i

'f-.".":comes to the notlce of Chsef Commlssaoner of Income-tax Ghazaabad your o S

f' = reglstratron as Vaiuer WIIE be cancel!ed under sect!on 34AD of Wealth-tax' |

Aot 1 9_,5_7_._

s m'ay be r‘oted that rcglatrut.un u.tde, 34AB of f the Wealth

'tax Act 195 as wel[ as your performance shall b anted for three years SRR

o Page 4 of.5_: :
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from the effective date of registration, and in case of violation of relevant

provisions or the above-mentioned conditions or not finding the

performance satisfactory, the registration may be cancelled under section

34AD of Wealth-tax Act, 1957.

9. The application for renewal of approval should be submitted at least 60

days before the expiry of the current approval.

MANOJ KUMAR GUPTA
CCIT, GHAZIABAD

Copy to:

1. The Pr. Commissioner of Income Tax, Ghaziabad for kind information.
\,2./1( he ADG (System)-4, Income Tax Office, Vaishali, Ghaziabad for uploading in
departmental website.

3. The Income Tax Officer, Ward-2(2)(2), Ghaziabad for kind information.

P ¢

MANOJ KUMAR GUPTA
CCIT, GHAZIABAD
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